22.50 hrs.

Title: Introduction of the Uttar Pradesh Budget, 2002-2003; Demands for Grants on Account (Uttar Pradesh), 2002-03 and Demands
for Supplementary Grants(Uttar Pradesh),2001-02. (Concluded)

MR. DEPUTY-SPEAKER: Now let us take the next itema€” Uttar Pradesh Budget.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): | beg to move for leave to introduce a Bill to provide for
the withdrawal of certain sums from and out of the Consolidated Fund of the State of Uttar Pradesh for the services
of ....

SHRI SHIVRAJ V. PATIL (LATUR): Sir, | have a point of order....(Interruptions) Point of order has the precedence.

Sir, in U.P. the President's Rule is imposed. Now that proclamation has to be approved by Parliament. Parliament
means the Lok Sabha and the Rajya Sabha. It cannot be passed only by Lok Sabha or only by Rajya Sabha. The
hon. Minister is trying to introduce the Vote on Account and the Appropriation Bill in this House and wants to get the
sanction for the expenditure. Now that has to be sanctioned only by Lok Sabha and not by Rajya Sabha. So, if the
President's Rule is not approved by the Lok Sabha and the Rajya Sabha, afterwards what happens to the Bill, what
happens to the Budget? It would be presented to this House and it would be passed. Now this Parliament does not
approve the President's Rule in U.P. but this Lok Sabha approves the Budget, this is a contradiction. So, that is
why, if a situation like this arises, it would have been proper for the Government to move the Resolution for the
approval of the President's Rule in U.P. first, and then to move the Bill for getting the sanction to the expenditure to
be committed in U.P. That has not been done here. That is why, an anomaly will arise. A constitutional anomaly will
arise and that constitutional anomaly will create the problem.

In Bommai's case, the Supreme Court has held that the House should not be dissolved before the approval of the
President's Rule or approval of the action taken by the President by both the Houses. It has to be done only after
that. That was done in order to avoid this kind of anomaly. But here we are in a situation in which the Budget is
submitted to this House; we are expected to consider it and take a decision on it; and the President's Rule will come
up in this House afterwards. Then it will go to the Rajya Sabha and it will be passed. There would be a big
constitutional anomaly. That is why, | am submitting that a correct and an explicit ruling needs to be given on this so
that we do not commit constitutional blunders. | seek that kind of ruling from the Chair.
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SHRI SHIVRAJ V. PATIL : Sir, if you are ready with the ruling, we are ready to receive it. ...(Interruptions)
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MR. DEPUTY-SPEAKER: Hon. Members, the State of Uttar Pradesh has been brought under President's Rule by a
Proclamation issued by the President of India under article 356 of the Constitution. As required under clause (3) of
article 356, a copy of the Proclamation has already been laid on the Table of the House on 19 March, 2002. Under
the Proclamation it has been declared that the powers of the legislature of the State of Uttar Pradesh shall be
exercisable by or under the authority of Parliament. The Proclamation which was issued on 8 March, 2002 shall
cease to operate at the expiration of two months, that is, with effect from 8 May, 2002, unless it is approved by
Resolutions of both the Houses or it is revoked earlier.

The Budget of the State of Uttar Pradesh has been listed for discussion and voting today. As the House is aware,
the current financial year ends on 315! March, 2002. If we do not discuss and pass the Budget (Vote on Account) of

the State of Uttar Pradesh before the 315t March, 2002, there may be a financial crisis in the State. There have
been several instances in the past when the Budgets (Vote on Account) of the States under President's Rule were
passed before the approval of the Proclamation issued by the President in respect of those States.

|, therefore, rule out the point of order.
| shall now put the Demands for Grants on Account (Uttar Pradesh) for the year 2002-2003.
The question is :

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in
the third column of the Order Paper, be granted to the President out of the Consolidated Fund of the
State of Uttar Pradesh, on account, for or towards defraying the charges during the year ending on the

31st day of March, 2003, in respect of heads of Demands entered in the second column thereof against
Demand Nos. 1 to 28, 30 to 55, 58 to 73, 75 to 82 and 84 to 94."

The motion was adopted.

MR. DEPUTY-SPEAKER: | shall nowput the Supplementary Demands for Grants (Uttar Pradesh) for 2001-2002 fo vote.
The question is :

"That the Supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the
third column of the Order Paper, be granted to the President out of the Consolidated Fund of the State of Uttar Pradesh
to defray the charges that will come in course of payment during the year ending 315t day of March, 2002 in respect of
the heads of Demands entered in the second column thereof against Demand Nos. 2, 3, 6, 7, 10, 11, 13to 19, 21 to 24,
32,36 to 38, 43, 47, 49, 50, 52, 59 to 62, 70, 71, 77, 79, 80, 84 to 86, 92 and 94."

The motion was adopted.



